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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
: o JAIPUR BENCH - - '

JaIpur th|s the 04th day of November 2010

ORIGINAL APPL C TION NO 485[201

HON’BLE MR M.L. CHAUHAN JUDICIAL MEMBER

Ashok Kumar Bharrwal son of Shri Kanhalya Lal, aged about 31 years,

- Health Inspector, North Western . Railway, Pay’ -Grade 9300-34800 - ..
. (Grade Pay 4200), resident of RaIIway Quarter No. 92-C, Double Story
: Rallway CoIony, Alwar (RaJasthan) ’

R Applicant

- : (By Advocate Mr Nand Klshore)

VERSUS _

,I;'Unlon of Indla through General Manager North Western RaIIway, .

. "Jagatpura, Jaipur.
. '2. Divisional Railway Manager, North Western Rallway, Power,'
House Road, Jaipur. ‘

3. Shri Ram Nath Meena, Chief Medical Superlntendent North -

~ Western Railway, Railway HospItal JaIpur
"4, Shri  Parvesh . Kumar,  Health - Inspector - C/o* Station o
- Superintendent, North_Wes_tern Railway, Alwar. '

<_ ..I....:,.I...Respondents‘

- (By Advo_cate’:‘ -7'-——--—74--—) .' o “ " |

ORDER ORAL) .'

Th|s is the second round of htlgatlon Earlier the appllcant had

filed OA No 407/2010 WhICh was dlsposed of by thlS Trlbunal VIde_ h
-order dated -07.09. 2010 whereby d|rect|ons were g|ven to the |

respondent no. 2 to deCIde the representatlon of the appllcant by',

passmg a reasoned & speaklng order and also keepmg in VIeW thel
Rallway Board’s Clrcular dated 2.2, 2010 The appllcant was d|rected to. |
fIIe representatlon within a ’perlod of~seven days. It was further

directed that ti:'II' the re'o_resentation of the applicant is not decid_ed by -

resp'ondent noI 2, the 'aoplicant shall be perrhitted to perfor_m his duty. 4



o Ty
s -

. at “Alwar. The representation of"'the applicant"' was decided' on .

27. 10 2010 pursuant to the aforesald dlrectlon g|ven by this Trlbunal "

.-WhICh has been pIaced on record as Annexure A/9. As can be seen ‘
-‘i from- the order the respondents have categorlcal|y stated that the

transfer of the appllcant was made on the baSlS of work and

performance of the appllcant as General Manager North Western

ilRalIway had mspected the rallway statlon on 16.07.2010 and had“

’expressed hIS d|spleasure about the attltude of Health Inspector,

; gAIwar It is- further stated that General Manager North Western'

| _-2}‘.

: Ralwlay, Ja|pur also pomted out that the cIeanllness on platforms and g

't0|Iets was not upto the mark Thus accordlng to the’ respondents itis- -

‘ not in publlc mterest to remaln posted the apphcant at ‘Alwar even

- though hls W|fe is posted at AIwar It has. further been stated wife of

Jaipur.

'.’the appllcant carries transfer |labl|lty and thus accordlng to the

re_spo,ndents wlfe of .thel appllcant can request for her arrangement at- -

2. In vnew of thls spec1f|c f|nd|ng g|ven in the |mpugned order the -

grlevance of the appllcant cannot be entertained. Further Iearned

. counsel for the appllcant submlts that appllcant has been glven award
of Rs.2000/— for the cIeanhness in ent|re d|V|S|on durlng the year 2010., ‘
- He has also pomted out certaln Para of the |nspect|on report whereby
‘ the worklng of the apphcant was upto the mark and- has been- _ B
._apprec1ated Thus accordlng to the Iearned counsel for the appllcant .

: -th|s smg|e observatlon made by the General Manager cannot foundv'_j"

basis for transferrlng the appllcant lgnorlng -other favourable

cnrcumstances Learned counsel for the appllcant also submlts that the

\ﬁ/u



i stage ltself W|th no order as to costs

tapplican't has not been' re!iev'ed- s0 farand his perfo‘rnﬁi'ng'his 'duty at -

Alwar. -~

] 3 - In V|ew of what has been stated above L am of the V|ew that it
|s not perm|SS|bIe for me to substltute the V|ew wh|ch has been taken :
by the lepartment vns a- VIS the contentlons SO ra|sed in exercise of
power of Judlual rev1ew For that purpose it is open for the appllcant
" to make appropnate representatlon before the hlgher authorltles

‘_ hlghllghtlng h|s grlevances regardlng into aII these aspects

4 Thus |—n'V|ew of what has been stated above the appllcant is
".dlrected to f“le a representatlon before General Manager/W|th|n a
o -penod of one week from today In case such representatlon is made-,_
W|th|n a perlod of one week in that eventuallty, the General Manager
is directed “to. consrder the _ representatlon' of- the - 'apphcant 4, :
'sympathetically'b'y‘ passing a '_reasoned»"&A speakfng order. Till the'
. representat:i..on of the- appl_icant .\is ‘\no_t ‘_decided,'-the :respond'ents are

directed to maintain status'quo qua the applicant as-on today:

5'. ‘With these observatlons the OA |s dlsposed of - at admlssmn '

L SR (M.L. CHAUHAN)
. o MEMBER (J)

AHQ



